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Pial\ermen bu been approved in 198,·87 
with the· objective to provide welfare facili -

·ti•· such as· bouaina, drink.q water, com-
munity hall/worbhed and ctedit society in 
62 inodel fishermen villaaes coverina 16 
atatCJ all over the· country. The cost of 
orovidiua the above facilities for one model 
lsbermen villaae is Rs. 12,8 2,400 which is 
equally eharcd between • Central and· State . 

. Govemments. The acbemc bas been imple· 
mmted in Ass•m, Andhra Pradesh, Gujarat, 
Goa, Jammu ·& Kashmir, Karnataka, 
Kerala, Madhya Pradesh, Manipur, Orilaa, 
Tamil Nado, Uttar Pradesh and Weat .Balpl 
durina 1986-87 and 1gs1:..ss. 

• 
(d) and (e). Under Groul> Accident Insu-

rance scheme during 1985-86, 1986-87 and 
19.87--88, 3.02. S.63· and 6.48 lakh fisher-
men apectively have been insured. Under . 
National Welfare ·Jiund for Fishermen sane- ~ 
tion h• hem issued for development of 2 
fishermen vitlqes during 1986-87 and 28 
fishermen vill~ durina 198 7- 8 8 to pro-
vide welfare facilities to a total or 2259 
fishermen families in the states of Andhra 
Pradesh, A11am, Gujarat, Goa, Jammu and 
Xash~ir. Kerala, .Kamataka, Madhya 
Pradesh, Manipur, Orilaa, Tamil Nadu, 
~trar Pradesh and West BenpJ. 

Co81PO•ltion of Task Poree on· 
Deyland f arala1 

6~83. SHRI P.A. ANTONY: Will the 
Minister of AGRICULTURE be pleased to 
atato; 

. (a) whether the Task Foroe set up to 
~ork out details of increuina the JB'oducti· 
VJty OD . dryJand farmina has started 
funcUonina; 

(b) if so, tho comPosition of the Task 
Poree and whether aaricultural. experts from 
ICera1a, a rice produclna State, are alto 
included in this Task Force; and. 

(c) if so, the details thereof? 

nm MINISTER OF STATE iN ~ 
DEPARTMENT OF AGRICULTURE AND 
a>oPERATION IN THE MINISTRY OF 
.AO~CUL TURE CSHRl SHY AM J..AL 
YADAV): {ti) No, Sir. 'No Task Force has 

. . been, set up. 

<b) and (c). Do not arile, . 

.. 
P.xploltat1oa o(Mlneral1 · 

.. . 
6584. SHJll ,BIMALKANTI GllOSH ! 

' Will 'the Minister of STEEL AND MlNES 
be pleated to state : 

(a) whether ·there is a prqp'amme. to 
exploit maximum quantity or minerals from 
dift'erent area's in the COWltr'Y; 

• (b) if so, whether any qualitative and 
Quantitative analysis of the mineral deposites 
bas been made; atld 

(c) if so, the findinp thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL · AND MINES 
(SHR.l RAM ANAND · Y ADA V) • (a) 
Minerals -which arc the major resource for 
industrial and economic development of the 
country are finite and non-renewable. 1be 
aim therefore is to make optimal use Of the 
available mineral resources tbrouah scientific 
methods of minq. ' 

(b) and (c). Exploration and assessment 
or' the mineral resenea is a continuous' 
proCcss. Based on the data aenerated by the 
Geoloaioal Survey of India, State Director-
ates o.f Mining and OeolOI)', Mineral Explo-
ration Corporation Limited and various 
public sector and private minina orpnisa-
ticm, a natienal inventory of minerals which 
includes, inf'ormatiOD on location of mineral· 
deposit the physical and chemical cbarac-
teristica of ore samples and the extent of 
reserves is beina maintained and updated by 
Indian Bureau of Mines, Nqpur. This 
information is made available to entrepro- · 
neurs at nominal rate of R.s. SOO per 
mineral per district. 

Allotment of staUs ln ChlttaranJaa 
Park to Displaced Persou 

6S8S. SHRI DEBI GHOSAL : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : · · 

(a) whether applications 9f eliaibJe dia· 
placed persons .from eritwhile East .Pakistan 
~ave been scrutinised for allotment of ,sta'lls 
an Market Nos. 1 and 2, Chittaranjan Park 
New Delhi; · .. • 

. (b) if so, whether stalls are pl'QPOled to 
bo construe!~ lty Government ,IJld allotted ... 

r 



, . 
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to eliaible appliqmts or construction of 
stalls wiU be done1 by the allottees thom· ' 
solYes; and 

(c) whether any time Hmit will be iiven 
. to tho al lottoes m ~ases stalls a.re to be aot 
. construct~d by the allottees thcmse Ives as 
. ,per the plans approved by GoYCmment 1 

THE MINISTER. OF STATE IN 'THE 
MINISTRY OF URB.AN DEVEWPMENT 
(SHIU DALBIR SINGH) : (a) The total num· 
ber of such applications ia '96 79 cases were 
found eligible for allotment and 1 7 cases 
Mte rejected. The Associated or displaced 
persOns bas made a request that they would 
like to fumish additional evidence re,aardinl 
the elisibility or 1 7 cues. They have been 
asked to furnish auc.b evidence immediately 
for f W'tber .erutiny. 

(b) In view of the above, .at this · staae 
it is net poasible to uy w~ther construction 
will be undertaken by the (lovemment or 
the applicants may be asked to u ndertate 
construction or stalls upon allotment. 

(c) Does not arise. 

Clrcalar RaU~y Projeet for Hyderabad 

6S86. SARI BHATIAM SRLRAMA-
M.UR.TY : Will the .·Minister of URBAN 
DEVELOPMENT be plea led to state : 

(a) whether the circular ra~y project 
proposed by Andbra Government for 
Hyderabad is estimated to cost• Rs. 400 
crores; 

(b) the cost or the project qrccd to 
be shared by the State and Central Govern-
ment: ad 

(c) whether Government have since 
cleared the project; if not. the reasons there-
for? 

THE MINISTER OF STATE IN THE 
MINISTlt Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The rouab 
cost of the proposal for a BO Circular 
Railway in .Hyderabad as recommended by 
a Sub-committee constituted by the State 
Oovemmcnt of Andhra Pradesh, 1s Rs. 262 
crores at 1986 price level. 

(b) No, Sir. The State G~ernment 
had, however, earlier asreed to · share 2S 

':-

per cent cost of the Project as recommendid 
in the 'teebno -economic feasibility studJ · 
report of Sout'h Central llailway. 

(c) .No, Sir. The recommendations ,made 
by the sub-committeo set up by the ,State 
Government· were not considered feasible u . 
the same had envisaged utilisation ·of tho 
e~ting railway lines for nmoma of .suburban 
sentices. 

_ Import of Repeseea Oil 

6587. DR. B.L. SHAJLESH' : Will the 
Minister of FOOD AND CIVIL SUPPLIFS 
bo pleased to state : T • 

(a) whether the State Tnding Corpora· 
tion of India is imoortiJia 3.0,000 tonnes Of 
rapwed oil; 

(b) if so, the name of tho country of 
fmpon and the estimated · foreiln exch•nae 
involVed: 

-
(c) • whether there are any ammaemeats 

for processma and refinina of the rapewd 
oil, if so, the details thereof; and 

(d) the manner in which the rai>eaeed 
oil and the solvent exiraction is expected ·t0 
be disposed of ? 

THE DBP'CITY MINISTER. IN 'THB 
MINISTRY OF FOOD AND CIVIL 'SUP· 
PLIES (SHRI D.L. BAITHA): (a) and (b). 
Duriq the period April 19 8 7-Pebruary· 
198 8 State Tradina Corporation imported 
about 2.84 lakh tODDcs of rapeaeed oil from 
Canada, Netherlands. Frame, Sweden, Italy• 
Fedral llepublic of Germany- etc. with m · 
estimated fo~ exchanae of R.s. l.28.98 
crores. 

. .. 
(c) Sufficient capacity elisted. tor pro--

- cessina/rmning or rapeseed oil. Refinina is 
entrusted. by STC . to ·Ce.ntraJ and State 
Government Undertakinp and Coo.Perative 
Sector Units. If the available cap~itY. from 
these uni ts is not fC?uud avfllcictit private 
reftners are also allowed to undertako .refill· 
ina of crude rapeseed oil on a need-based 
basd. . 

(d) The ~fined rapeseed oil i1 ,aupplled. 
through public distributiQD ·system. Bxtrac· 
tiop ,is not prod'"*1 duriq ~m,. 




